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M/s. Abhi-Asmi International tut. Ltd. & ors.
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ORDER

In response to the notice dated 19.8.2016 Respondents have put in

appearance.

We have heard learned counsel for the pafties at some length. Learned

counsel for the respondent seeks and granted four weeks time to file reply.

Rejoinder if any be filed within two weeks thereafter.

There is emergence of consensus between the parties that the respondent

would continue to pay to the petitionera":g 
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as her salary

which shall include the salary of July1.)tt is also agreed'that the petitioner shall be
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alllwed to access to the record alongwith her Chartet€d Accountant, Interim order

To come fior hearing on 18.10.2016.

On the adjoumed date parties shall remain present in person.
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